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displaced pe:.rsons fr-0m former West 
Pa1¢5tan (now Pakistan) , former 
Eas.t Pakistan (now Bangladesh) . re-
patriates from Uganda, Mozambique, 
Ziare and Vietnam and near comple-
tion of the work of rehabilitation of 
nc-w migrants from former East Pa-
kistan and repatriatA::6 from Bw-ma, 
the main object and purpose for which 
the Department, of Rehabilitation was 
set up, has been partially fulfilled. 

(b) Yes. Sir. It is proposed to 
continue this Department for the rea-
sons that (i) r ehabilitation of repa-
riat es from Sri Lank.as is, lik ely to 
ontinue till the end of the present 

decade, (ii) the rehabilitation of Ti-
be:'tan r efugees is also continuing 

. and (ill) the residuary work of 
rehabilitation of displaced persons 
from former \V'est Pakistan and Ealilt 
Pakistan is going on in a limited 
scale. 

In the context of th E:· gradual re-
duction in work the staff strength 
ha,s been / is being 5uit ab1y reduced in 
the Department as wi:-11 as in the sub-
ordinate offic-es. 

Rehabilitation of Tamil repatriates 
from Sri Lanka 

1427. SHRI K. T. KOSALRAM: 
W-ill the Minister of SUPPLY AND 
REHABILITATION be pleased to 
state: 

(a) whether maximum subsidiies 
and more tolerable rehabilitation 
schemes are being earmarked for 
Tibetan and Bangladesh refugees ; 

(b) whether the Tamil Repatriates 
from Sri Lanka whose fate was uni-
laterally decided by the Governmient 
of India without giving .them a 
chance to decide about their habita-
tion occupy the }owest priority in 
the rehabilitation progi::ammes; 

(c) wheher it is a tact that 5700 
'Tamil Re~utriates are cramped toge. 
'ther in 47'f' on~-room hutments in the 

Mandapam Camp without water, 
without ventilation and without elee-
tricity; and 

(d) if so, steps ~ing taken to re-
habilitate them? 

THE DEPUTY MINISTER IN THE 
:MINISTRY OF SUPPLY AND RE-
HABILITATION (SHRI GIRIDHAR 
GOMANGO): (a) No, Sir. 

( b) No, Sir. 

(c) At no tim~ there were 5700 
Sri Lanka repatriates in Mandapam 
Camp. All the h:!nements in the Camp 
have prop er ventilation and Hghting 
faci lities. SufficiE:nt drinking water 
is also available in the camp. 

(d) The camp at Mandapam is a 
Transit Camp and after receiving t he 
repatr iates there, they are sent to 
the places of rehabilitation earmark-
ed for them in the Southern States. 

Ap~Jication before MRTP Commis-
sion 

1428. SHRI R. PRABHU: Will the 
Ministoer o-f LAW, JUSTICE AND 
COMPANY AFFAIRS be pleased to 
state: 

(a) the number of applications re-
ceived under SE:'Ctions 21, 22 and 23 
of th~ MRTP Act during the year 
1980; 

(b) the number of cases referre:d 
to in (a ) above in which it w as held 
that the provisions of the MRTP Act 
are not applicablie; and 

(c) the;: details of such cases in-
' eluding the names of the companies, 

the nature of th·e proposals made, 
capital cost involved and the reasons 
for holding that the provisions of the 
Act are not appJ:icable? 

THE MINISTER OF STATE IN1 
THE MINISTRY OF LAW. JUStr!CE 
AND COMPANY AFFAlRS (SHRI 
A. A. RAHIM): (a) 184 appli-
cations were received by the Central 
Government under Sections 21 22 • 
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and 23 of the M.R.T.P. Act during 
the year 1980. 

(b) Ou t of the nwnber of applica-
tions referred to in part (a) of the 

que:stion, in respect of 7 cases the 
provisions of the MR.T.P. Act were 
found to be not applicablie. 

(c) A Statement is attached. 

Statement 

.Details of the applicatio'ft,s under Sections 21, 22 and 23 of the M.R. T. P. Act, 1969 iii which it 
was found that the provisions of the said Act were 11ot applicable out of the applications which were received 
durin;'! the year I 980 

-·------ --
SI. Name of the Company 
No. 

(I) (2) 

1. M/s. Delhi Clo lh and 
G eneral M ills Co m-
pany Limited . 

Nature of the proposal 
made 

(3) 

Capital 
Cost. 

(4) 

1\1anufacturc of a nr-w Rs. 50 
article viz., 750 tonnes Jakhs. 
per annum of Foun-
dry Resins at the 
existing undertakin g 
in Hoshiarpur, Punjab. 

2 M/s. Amiucs and Plast icizers Manufacture of Rs. 
218·50 

lakhs. 
L imited. 

3. M/s. Zauri Agrn Chemi-
cals Limited. 

(i) t · 60 Million Cubic 
Metres of Oxygen; 

(ii) 0 · 5 Million Cubic 
M e tres of Acctylcnc-
Gas and 

(iii) 0·5 Million (Cubic 
Metres ofNitrogen. 

Acquisition of shares in 
M /s. Nagarjuna Ferti-
lizers & Chemicals 
Limited by maki ng 
an investment of Rs. 
] 2 c.rorcs. 

Nil. 

Reasor s for holdfr g that 
the provisions of the 
Act \\'ere not appli-
cable 

(5) 

T he proposal did n ot 
amount to be substan· 

tial expansion wi thin 
th e mc·aning- nf Section 
21 o f the M. R . T. P. 
Ac t. 

The Company was 
registered as a do mi-
n a 11 t u ndcr taki g in 
the mrnufac turc of 
E thanolamines and 
P last iciz rs The ins-
tan t pro pnsal related 

to the production of 
new Items d ifferent 
from those in which 
the company was 
dominar, t. I n such 
cases, the prov1s1ons 
of se ction 21 or 22 of 
the Act are not at-
tracted. 

M /s . I\'"agarjuna Ferti-
lizers and Chemi· 
cals Limited whose 
shares were proposed 
to be purchased, was 
n o t ¥ un d ertak.in g 
with in the mean ing of 
Section 2(v) of the Act 
&n d as such , the pro-
visions of Sc lion 23 (4} 
of the Act were not 
appli cable to the pro-
posal of the company. 
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( I ) (2 ) (3) (4) (5 ) 

------·-----------·-· ·-----------------·---.-.... 
4 M /s . E. fid d I r. clia 

Li m ii cd . 

5 

6 

7 

f/s. E :rgin e 'ri1.g Cor -
str uc tinr C ol'por Lio1 
L rn ii te<l . 

~- ! /< . p .. j,. Ekctr nir & 
E\ 1·crica1s L imi ted . 

~1 /-:. l: tka l ~fachii;erv 
Li 1ni tt·rl. 

Acquis iti on of shar s in 
Mc: srs Enfi l<l Sa s 
Pri,·iatc Limited l>y 
making an ir1 u :'. tmc11 t 
u f Rs. 5 lakhs. 

.\rqui::.iti n f hares in 
Mes n s Equir-mc 1~ t 
Sen ·icc & 1\1ain t<" n-
:ince Corporati on 

Limited by making 
an i 11\·cstmcn t ofRs. 20 
laklts . 

!\fa ·~ 11facru1 c of Spcci•1! 
\\'·id in g E lectrodes 
fr om 183 :;..fill ion l'vlrs . 
to 55 Millio n M·rs. 
p n :i.n n um. 

l\lanufac ture f a 11 w 
arti k \' iz., H ydr aul ic 

Tmbi r. Ps upto 5 M \V 
apaciLv with a capa-

r icy of 200 ton11cs p r 
ann um within rh~ 
c xistillg O\'crall an1I ual 
li e. 1'sccl capacity of 
I 2.000 tonnes rrla ting 
1·0 \' . l'i ous kir ds ~-f 
In d us trial Machinery 

l\i l. M/~. Er fi<·"d Sales 
Pri,·atc L1mitt d \d . c 

shares were pro p scd 
to Le pure rd was 
n a t and ur d rt a ki n g 
wi thin the meaning 
of sec tion 2 (v) of the 
Ac t an d surh, the 
provisio1 s of enio n 
23 (4) of the Act wrre 
1. o t appl ic.Lble to 
the prr po :i.l (•f the 

company. 

I\ i l lV < ~~rs 1 Cl p : · 1 ! -
.. 1n 1 cc c l\ a ir 1<-

1 HJ er· Ccrp, rat: t n 
L mi tn! ..,vJ.c,rt· ~hares 
were p1 o r sc d L be 
pt ·rcl1asLd was 1.o t an 1 

u1 <krtaki1'g within tht> 
me:!· iq::- f Sc t icn 
~ ( \' ) n f th« ;\c t ::\ _d 
a~ ~1!ch . the p r o\•1-
sio1.s o f • c.:c ti u1. :? 3 (4) 
o f the Acl were t 10t 
appl i able tv the pro -
p '"al u f th1· t impai y 

R s. 70 .7 Thr· prop,·.sal w .. s 
f 1111d t cJ be: t:xempt 
unckr Scrtion 21 ( 4) 
uf the M.R.T. P. Act. 

1'\il Thr T,rop0. ul 0.1.iu. :on 
\.\a· 1 1 . ub ·tartial 
wi1hi11 thr m a1 ir g of 
Sf'rtic·n 21 of IJ ,c M.R. 
T.P. Act. 

Expansion of Pencil!in PJant 

1429. SHRI RAI\IIKAISHNA MORE: 
Will the Minister of PETROLEUM, 
CHEMICALS AND FERTILIZERS be 
pleased to state: 

(b) ii so, the reasons why Hindustan 
Antibiotics Limited Pimpri, is running 
at present only one Termentor and 
keeping 11 to 12 Terrnentors id le when 
Government are importing 6 A.P.A./ 

(a ) whether it is a fact that Govern. 
ment spent nearly four crores on ex-
pansion of .Penicillin Pla nt to give 250-
300 MMU per annum and the adclitio-
nal expanded capacity of penicillin was 
to be converted to 6 A.P.A./ Ampi.c~llin 
for whil:h another plant worth Rs . .four 
crores· had been establJshed; 

Ampicillin worth crores of rupees; and 

(c) whether Government have allow-

ed the company to drastir.:ally curtail 
the production of penicillin and are 

allowing liberal imports of 6 A.P.A. 
if sO, the reasons? 




